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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 914/2022 

With 

Caveat application No. 20/2022 

 

IN THE MATTER OF: 

Kamlesh Jonwal      ……….. Applicant 

Versus 

Uday Punj &Anr.      ………. Respondents 

Status Report on behalf of the Revenue Department, Government of NCT of 

Delhi 

It is most respectfully showeth: 

1. That this Hon’ble Tribunal vide order dated 31/08/2023 has issued direction to 

demarcate the land in question after giving notice to the applicant, R-1 and 

officials of DDA and MCD. 

 
2. That the instant matter pertains to demarcation of Khasra nos. 480/396/87 (3-

12), 479/396/87 (3-12), 86(9-12), 88(9-17) and 67(4-1) village Masoodpur. In 

this regard, representation has also been received from the applicant.  

 
3. That Halqa Patwari vide report dated 17/03/2023 had submitted that as per 

revenue records, the above khasra nos have been acquired vide Award no 90/ 

1980-81 and the ownership of the above mentioned khasra shown in favour of 

the Government as per khatouni. However, the applicant also submitted a copy 

of judgment dated 23/02/2015 of Hon’ble High Court of Delhi in the matter of 

WP(C) 6390/2014 titled Satya Narin Prakash Punj vs. Union of India & Ors. on 

the basis of which it was alleged that the land in question stands released from 

acquisition.  
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4. That keeping in view the said judgment, and observation dated 11/04/2023 of 

LAC Branch, the file was sent to L& B, Department for further clarification. 

However, their response is still awaited.  

 
5. That the village Masoodpur ceased to be a rural area vide Notification No. 

TCO/82/47 dated 23.04.1982 and was instead converted into an urban area 

using powers vested with the Lt. Governor under Section 507 of the Delhi 

Municipal Corporation Act, 1957 (hereinafter referred to as the “DMC Act”).  

 

6. That I say, in the matter of Kamaljeet Bajwa v GNCTD (2023:DHC:4948-

DB), the Division Bench of the Hon’ble Delhi High Court has categorically 

stated that once the land is urbanized the Delhi Land Reforms Act or the Delhi 

Land Revenue Act were not at all applicable, and demarcation could not have 

been preferred before the revenue authorities. The relevant extract from the 

above-mentioned judgment is reproduced herein below: 

 

46. In light of the aforesaid notification, the authorities under the Delhi 

Land Reforms Act or Delhi Land Revenue Act do not have jurisdiction 

in respect of the Village Kharera to order for any demarcation.  

47. In the considered opinion of this Court, as the land was urbanized, 

the Land Reforms Act or the Land Revenue Act were not at all 

applicable, no such demarcation application could have been preferred 

before the revenue authorities. 

49. In light of the aforesaid judgment once, by virtue of Notification No. 

F.9(2)/66/Law/ Corpn. dated 28.05.1966, the land is declared to be 

urbanized land, it can no longer be classified as village body land and 

the provisions of Land Reforms Act and the provisions of Land Revenue 

Act are not at all applicable. 

Copy of the judgment dated 18.07.2023 is annexed hereto as Annexure ‘A’. 

 

7. That in the judgment dated 14/03/2023, the Hon’ble Supreme Court of India in 

matter of CA No.(S). 3828/2017 held that the proceedings pending under the 

DLR Act, 1954 become non est and loses its legal significance after publication 
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of notification under Section 507 of the DMC Act, 1957. A copy of judgment 

dated 14/03/2023 in matter of CA No.(S). 3828/2017 passed by the Hon’ble 

Supreme Court of India is annexed at Annexure ‘B’. 

 

8. That the Respondent is divested of any power in law to initiate any demarcation 

proceeding of any village land which has been urbanized with notification 

under the Municipal Corporation Act.  

 

9. That  the respondent vide office letter dated 19/08/2023 and its subsequent 

reminder dated 12/09/2023, annexed herewith as Annexure-C, have already 

requested to DDA to depute an official  for taking over the copies of all 

revenue records available in respect of urbanized villages of Vasant Vihar Sub-

division, New Delhi District . Further, the available reference points in respect 

of said villages have been already shown to DDA officials in various 

demarcation proceedings (Copies are annexed at Annexure-D). 

 

10. That the respondent vide letter dated 14/11/2023 has requested to DDA to take 

necessary action in the instant case. Copy of letter dated 14/11/2023 is annexed 

at Annexure-E. 

 

11. That I say, the revenue department is willing to extend full corporation with the 

relevant authority i.e. DDA in carrying out the demarcation of the said land by 

providing the certified copies of the relevant land records. 

 

Prayed Accordingly. 

           

SDM, Vasant Vihar 
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